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MR. DEPUTY-SPEAKER : The ques-

tion is :

o %
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“That the Bill be passed™

The motion was adopted,

ASSAM REORGANISATION
(MEGHALAYA) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAYAN) : Mr. Deputy-
Speaker, Sir, I move :

“That the Bill to provide for the
formation within the State of Assam
of an autonomous State to be known
as Meghalaya and for matters connected
therewith, be taken into considera-
tion.”

Sir, by way of preliminary observations,
I would like to say that the question of
the re-organisation of Assam is familiar
to the Members of Parliament

SHRI GEORGE FERNANDES (Bom-
bay South) : We had to brow-beat you to
bring it about.

SHRI Y. B. CHAVAN : | don't mind
giving credit to you, if you want it.

The tribal arcas of Assam, as we all
know, already enjoy certain autonomy
under the Sixth  Schedule of the Consti-
tution. But it is a well-known fact that
this autnonomy was not considered to be
enough as the people in hill areas felt
that it does not provide them proper oppor-
tunitics to express their own political per-
sonality and their political aspirations. Therc-
fore, certain political  arrangements had
to be thought of and the Government

undertook very prolonged deliberations
and, as a result of wide and prolonged
consultations with different pcople we

came to certain conclusions which were
included in the statement of 11th Scptem-
ber, 1968,

The broad details of the set up envi-
saged under the scheme were indicated in
that statement. The entirc concept was
to enlarge the autmomy of the hill
areas by creating an autonomous State
within the State of Assam which this
Bill proposes to call Meghalaya. In
order to give shape to this idea, as a first
step, the Constitution had to be amended
by the Constitution (Twenty-Sccond)
Amendment Act, 1969, by which powers
were conferred on Parliament to enact
a law for the formation of an autonomous
State within the State of Assam.
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With the passing of that law, the re-
organisation scheme has been accepted
by Parliament in principle. 1 do mnot
want to repeat the argumcnis that were
made on that occasion on the floor of the
House, but I will only say that the present
Bill seeks to give effect to the details of
the rcorganisation scheme.

The autonomous State contemplated
under the scheme is a State within a State.
That is to say, in regard to matters ent-
rusted to the autonomus State, it will
function like a State. In regard to other
matters, the Assam Legislature and Govern-
ment will continue to have the same powers
"and authority in the arcas which will form
the autonomous State. The whole con-
cept is that certain  powers have been
entrusted to the autonomous State and
with regard to these powers, this autono-
mous State will function as a State. Why
I am making this categorical statement is
because the Bill that is before the House
for consideration appears to be a big one,
a lengthy one. But, really speaking, it
incorporates all the provisions concerning
the States that are to be found in the Consti-
tution. Therefore, most of the provi-
sions of the Lill are practically the same
as arc in the Constitution with regard to
functioning of the other States. 1 men-
tion this fact because 1 do not want to go
into detailed exposition of the different
clauses. But at the same time 1 can say
that all the clauses have been explained
in the explanatory note which explains
the different clauses as far as the Bill is
concerned. But if you permit me, I can
hurriedly mention some of the important
clauses.

Clause 3 of the Bill explains the forma-
tion of Meghalaya. This Meghalaya will
comprise the autonomous districts of Unit-
ed Khasi-Jaintia Hills......
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It will comprise the autonomous dis-
tsicts of United Khasi-Jaintia Hills, Jowai
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and Garo Hills. There is also an option
provided for the autonomous districts of
North-Cachar Hills and Mikir Hills,
They can join the autonomous Staic on
the basis of an option to be exercised by
a majority of two-thirds of the members
of their respective District Councils.

SHRI RANGA (Srikakulam): Mizoland
also 7

SHRI Y. B. CHAVAN : Mizoland, at
the present moment, is not included.

SHRI RANGA : It can comec later

on.

SHRI Y. B. CHAVAN : I cannot say
one way or the other about it. If it hap-
pens, that is a different matter.

Clause 11 of the Bill provides for a
Legislative Assembly for Meghalaya which
will consist of not less than 35 and not
more than 55 members. It has been kept
flexible because we do not as yet know the
option of those two districts. In case they
opt to join the Meghalaya, the maximum
number of legislative members can be
had and if not, the minimum number
mentioned.

The most important clause in this Bill
is Clause 33 which, if read with the Second
Schedule, defines the legislative pow. rs of
Meghalaya, and the executive power of
this State to coincide with the legislative
powers. Wherever the Meghalaya As-
sembly has legislative power, the executive
power of the autonomous State will extend
to those areas. The Second Schedule
is a very important Schedule because it
consists of three lists, A, B and C. List
‘A’ contains some of the items from the

State List. List ‘B’ contains some
of the items from the Concurr-
ent List in the Seventh  Schedule

in regard to which the powers are given
to Meghalaya. List ‘'C" consists of items
which are concurrent  between Assam
Assembly and the Meghalaya Assembly.
So, this defines, as a matter of fact, the
legislative powers of the new State,

Then, Sir, as I said, Clause 5 defines
the executive power of Meghalaya. I
should explain the principle behind it.
Clauses 51 and 52 provide for a scparatc
Consolidated Fund and Contin ency Fund
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for Meghalaya and Clause 56 provides
for the grants-in-aid at present payable
to Assam under Article 275(1) and other
Central devolutions in the form of share
of taxes on income, Union ecxcise duties,
ctc., being apportioned between Assam
and Meghalaya.

There is also a provision for a provi-
sional Legislaltive Assembly as it is not
possible to hold elections to the Legis-
lative Assembly of Meghalaya within a
short period because considerable pre-
liminary work such as delimitation of consti-
tuencies, ectc., will be involved. Hence
provision has been made in Clause 62
for a provisional Legislative Assembly
being constituted. Members of this As-
sembly will be chosen by the elected members
of the District Councils.

There is a provision about Shillong.
Shillong will continue to be the capital of
Assam and will also become the capital
of Meghalaya. The two States will, therc-
fore, have many matters of commeon in-
ferest so far as Shillong is concerned.
Apart from that, Shillong is a developing
area and most of the development will
have to take place outside the present
limits of the Cantonment and Munici-
pality, i. e. in areas which will be in Me-
ghalaya. Clause 63, therefore provides
for & Special Committce to advise the
two Governments on matters of common
interest with respect to Shillong.

Then Clause 65 makes provisions re-
lating to Services. 1 need not go into de-
tails about these matters.

Then, Sir, about assets and liabilities
which is alsoa very important matter in
the casc of rcorgamization. The Third
Schedule to the Bill contains detailed
provisions for the allocation of assets and
liabilitics of the existing State of Assam
between that State and Meghalaya. The
basic approach is that such of the assets
and liabilities as are rclatable to functions
assigned to Meghalaya should be trans-
ferred to the autonomous States. This is
the basic principle.

The Fourth Schedule which is a very
important Schedule contalns & number
of amendments 1o the Sixth Schedule
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of the Constitution which are designed
to improve the functioning of these coun-
cils. Para 6 of this Schedule contains an
amendment which would enable the Go-
vernment of Assam or the Government
of Mecghalaya, as the case may be, to en-
trust more functions to the District Coun-
cils, particularly, inthe matter of agricul-
ture, animal husbandry, community pro-
jects and other matters of local interest.
The object is that the District Councils
should also be epabled to participate to
a larger extent in the local developmental
activities.

As far as | can see, these are the impor-
tant provisions of the Bill which explain
the nature of the new setup. As I said,
this Bill has the widest possible agreement
in the country. This Bill became about
as a result of emergence of agreement
between most of the political Partics. 1
know my hon colleague from the Jama
Sangh has certain doubts about it. 1
would also request him that having now
accepted this principle of an autonomous
State, they should wvery gracefully bless
this Bill and wish the people of the Hill
State all good luck in their mew experi-
ment.

MR. DEPUTY-SPEAKER : Motion
moved

“That the Bill to provide for the
formation within the State of Assam
of an autonomous State to be known
as Meghalaya and for matters connected
therewith, be taken into considera-
tion.”

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thercon
by the 15th February, 1970." (1)

SHRI HEM BARUA : I beg to move @

«That the Bill be circulated for the
purpose of eliciting opinion thercon by
the 16th June, 1970." (2)

st gewER e (E9E)
¥ ye F@TE —
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¥qTAT ATH & EqTaAwTEr 9T &
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SHRI SHRI CHAND GOYAL : I
beg to move :

“That the Bill to provide for the
formation within thc State of Assam
of an autonomous State to be known
as Meghalaya and for matters connect-
ed therewith, be referred to a Select
Committee consisting of 21 members,
pamely :—

(I) Shri R. D. Bhandare

(2) Sardar Buta Singh

(3) Shri Y. B. Chavan

(4) Choudhari Dalbir Singh

(5) Shri Dhircswar Kalita

(6) Shri Kameshwar Singh

(7) Shri Samarendra Kundu

(8) Shri Vikram Chand Mahajan
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(9) Shrimati Sharda Mukherjee

(10) Chaudhary Nitiraj Singh

(11) Shri D. N. Patodia

(12) Shri K. Narayana Rao

(13) Shrimati Sushila Rohatgi

(14) Shri Mohammad Yunus Saleem

(15) Shrimati Savitri Shyam

(16) Shri Biswanarayana Shastri

(17) Shri Prakash Vir Shastri

(18) Shri Sheo Narain

(19) Shri Vidya Charan Shukla

(20) Shri G. Viswanathan; and

(21) Shri Shri Chand Goyal
with  instructions to report by the
first day of the next session.” (9)

SHRI OM PRAKASH TYAGI (Mora-
dabad) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 28th February, 1970."(28)

MR. DEPUTY-SPEAKER : The time
allotted is one hour. 1 would therefore
request members to be as brief as pose
sible.

st ST et o §W faw 92
fagi adreeq fag €, wgd S
FEET AT WIfgd |

MR. DEPUTY-SPEAKER : The mo-
tion as well as the amendments for circu-
lation to elicit public opinion and also for
reference to a sclect committee are before
the House now. The allotment of time
was discussed in the Business Advisory
Committee and their recommendation was
also approved by the House.

SHRI BALRAJ MADHOK : (South
Delhi) : May [ clarily the position 7 We
had originally allotted 3 hours for it.
Since only the Jan Sangh had something
to say by way of opposition and the others
were supporting the Bill, we reduced the
time to | hour so that the Jana Sangh only
would be given time to cxplain their
stand.

SOME HON. MEMBERS : No, no.

SHRI BALRAJ MADHOK : It was
on that understanding that it was reduced
from 3 hours to one hour. Mr. Deputy-
Speaker was there. He knows it,
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MR. DEPUTY-SPEAKER : It is be-
fore the House. Let us all make efforts
to be as brief as possible.

SHRI TENNETI VISWANATHAM :
(Visakhapatnam) : I also want to oppose
them if it is to get time to speak.

st oy v (g) :gw WA
2 5 s aod ¥ oo o fea
9

SHRI SHRI CHAND GOYAL :1
have moved two motions, one for circula-
tion for eliciting public opinion and the

other for reference to a sclect commit-
tee.

I very much welcome the title of the
Bill, not the contents, because Meghalaya
will be aplace full of clouds hovering
over the area. Therefore this is a wvery
appropriate  name. But 1 must point
out that this is the first time that we are
departing from the scheme of the Consti-
tution which visualises only a Parliament
and States. A State within a State is a
novel idea not contemplated by our founding
fathers.

My sccond objection is that of the 6
hill districts which comprise the tribal
area, we are including only 3, that is, the
Khasi and Jantia and Garo, and we are
giving option only to two districts, North
Cachar and Mikir Hills to join. We have

not been able to persuade them to join
before working upon this idea.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : North Cachar and Mikir
hills comprise only one district.

SHRI SHRI CHAND GOYAL : Stran-
gely enough, we are not giving this opition
to the Mizo district. That means that
the fate of the Mizo district is sealed. 1
am apprechending that after sometime
there will be an cqually strong demand from
the Mizo people to have another autonom-
ous State of their arca. Otherwise, the option
could have been extended to them. But
this has put the scal on that and they will
not be able to join Meghalaya.

Then therc are ccrtain  wvery strange
provisions., For instance, cl. 28 says that
the seat of a member can be vacated if he
is absent for two months from attending
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the session of the Legislature. He may
be ill, he may be abroad. We have not
even provided for leave of absence. We
are making a blank provision that if he is
absent for 60 days, his seat can be vacated.
I think this is a rather hard provision which
does not find a place elsewhere. It is
not there in the Representation of the
People Act nor is this provision there in
the case of other legislative bodies. But
strangely enough this provision is being
made here. Shillong is being made the
headquarters of the State of Assam as
well as the State of Meghalaya. I warn
this will prove another Chandigarh because
disputes are bound to arise just as dis-
putes have arisen regarding the futurc
status of Chandigarh. Because this is
going to scrve as headquarters of two
States, there will be disputes. It would
have been better if we were wiser and
had made it the headquarters of one State.
The executive functions of the two states
assemblies of Assam and Meghalaya arc
likely to come into conflict and there will
be trouble and it will be difficult to solve
them. That is why I submit that if this
Bill was circulated for eliciting public opi-
nion thercon or was roferned to a joint
committee, all these difficulties might have
been considered there and a  solution
could have been found so that the problems
do not recur again and again and Shillong
does not become a trouble spot as it has
been in another case. These are my rca-
sons for moving my amendments.

ot SETIET WAt (2193) C 9I-
e WEIET, #18 ot 7O Tew FA &
greg § A I @A § | o AT ag
ST AGT AW T4 AT @ § 97 NT9E
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[ sFTE R W)
T ax famrg <& fefr faoig a3
il
SHRI LILADHAR KOTOKI (Nowgong):
Mr. Deputy-Speaker, Sir, I rise to support

the Assam Reorganisation (Meghalaya)
Bill. As the hon, Minister has stated——

SHRI KANWAR LAL GUPTA (Dclhi
sadar): SIR, I want to raisc a point of
order,

Mr. DEPUTY-SPEAKER: What is the
point of order?

ot WATHTT AH  F A9 A 4T
AT FTEAAE &9 70 FT A Faeman

jragsgard fs:

“The Bill involving proposals for
the delegation of legislative power
shall further be accompanicd by
a memorandum explaining such
proposals and drawing atiention 1o
their scope and stating also whe-
ther they are of normal or excep-
tional character.

A T g &y g7 g fR o
Wreagagwmfma fmmmar g
afem zaar gz ot @A fge fw
IS ATHA & AT TFATAT & | TH ER
7 g 917 A T4 ¢ fF g S Efriow
FLW @A FIFTIE  ATEIA
Tz Ft F¥7 7Z ¢ o Sfad Fr a2
@ &1 qg TaATHA FFeT F1 AR AT
=ifge we faw o & @7 & ot gm7
|wgq *1 AT =rfEm @m oEw fEY
anfafedy #Y iz 7 %% 1 93 39 &«
&1 waaa g1 affa ame s g9 76i-
IEN F 9T AT A AT g faw F
A 52 %Y avw feam w@r E )

“In the Fourth Schedule 1o the Bill
(which sccks to amend the Sixth
Schedule 10 the  Constitution,
it is proposed 1o amend paragraph
2 of the Sixth Schedule so as to pro-
vide that the rules relajing to the
delimitation of constituencies,
elections, cic., 1o the District Coun-
cils which are at present made by
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the Councils themselves  should
be made with the approval of the
Governor,”

o a7 T S F AT AT AR € |

“It is further proposed to amend
paragraph 4 of the Sixth Schedule
to enable village level courts to
function more or less like Nyaya
Panchayats in the rest of the count-
"

“It is intended that appeals from the
village courts should lic no regular
courts,”

et o a@ @ ™ § A=y fow
| $12.9 § 77 fergmam A gy A
quTEl A g § W A W F
fag oft sy qrag ST FIAT TES
i

“It is intended that appeals from the
village courts should lic to regular
courts.”

W IT AN Ao § ag fow aw
¥ W@ A A £ A g e i
At & 71 o § 3 a@ ¥ A
wifgd | az @17 iz FzaT TEAE )

“It is also proposed to amend para-
graph 7 of the Sixth Schedule so
as (o take power for the Governor
to make rules for the management
of the District Fund or the Regional
Fund, procedure for payment of
money into it, elc.”

gz Tga Ff AR ¥ oTA F AL
Fragaar 3 vg & fr e g &
fefgez wgm a1 Nsma w3 W+
=R g Ttz At dar @ faa
A3 A A wr afezd

“It is also proposed to amend para-
graph 6 of the Sixth Schedule 10
cmpower the District Council 1o

make regulations, with the previous
approval of the Governor.™

It Jg 9 gt § WY faw @
A AT # "ot g fefezaz aifaa &1
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qa &t wf § ) 3l 0% ¥ m &
A O 97 2fEq:

“*Clause 66(2) empowers the appro-
priate Government to adapt exis-
ting laws in order to facilitate their
application in relation to the auto-
nomous Staiec of Meghalaya. This
power will be available for a period
of two years from the appointed
day.*

aEY & AT & fAd @ s Amo g
ag qmET AT ¥ 1 § adifarr nadEe
FI1

“Clause 17 empowers the President
to direct, after consultation with
Election Commission, the modi-
fications subject 10 which the Rep-
resentation  of the People Act,
1951, would apply 1o elections
o the Legislative  Assembly
of Mcghalaya, Clause 53(3)
empowers the Central Governmen
to dircet that the laws with res.
pect Lo taxes on the consumption
or sale of eleetricity and sale of
purchase of goods shal] have effect
subject 10 specified exceptions and

modifications for the purpose of

enabling the Government of Megha.
laya 1o collect those taxes,™
A 77 AT AHA A A O§
q qia ®AW F qfew 4z T AT
ST AMf4 | & vagATHT qrad £ 1 TAwT
ST AT TAATZ X1 AT 41 AT
®I 9T 2 Q1 7Bz A1 A7-S7 AT F1
A & AL 3% fAn =T § SaEme
frar ST =rfzg a1 #1 3@ = fa w7
9% ZMT Fifzmar
MR. DEPUTY-SPEAKER : I think you

have made vour point. You need not go so
much into the details of the Bill,

SHRI KANWAR LAL GUPTA :
It is a mauer of details,

MR. DLPUTY-SPEAKER : If one of

your submissions is sustained, your point of

order will be sustained,  You need not
g0 into details, You have taken 8 minutes,
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SHRI KANWAR LAL GUPTA :
I have taken only 3 minutes. 1 shall con-

clude in a minute. frgaeT T & T
7 a1 fsfigaz w3 F a7 4 q1a9 41
iz T 1@ &1 HUT I TG Y QAT
g arza d ragrmfag Har wfge
9T | ¥@9 FAT FT NI NT Ag! T
%I § | 7 EY oA T1gar g fF Raae
%T & I F 3@ uNfHOT agHAz 1
T @197 &Y &, ¥4 9g anx  faw
qiE 74, 79 & Fe &Y AT AFAT E 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The main point
is whether the powers which have becn
delegated are abnoimal or not, 1 do not
see how theexamples he gave arc abnormal.
What is the definition of abnoymality?
It something which has to be put in the
form of an Act itself is allowed 10 be dealt
with by rules, perhaps it may be called
abnormal, Possibly the hon, m¢mber degs
not agree with certain delegations and so
he calls them abnormal, If that is the d¢fi-
nition of abnormality, I do not think it is
cver possible to delegate any powers, 1
do not think there is much in the point of

order,

MR. DEPUTY-SPEAKER : I do not
think there is anything  excepiicna] or
abnormal about it, Mr. Kotoki.

SHRI LILADHAR KOTOKI : Sir,
the Home Minister has  already  seid
that while the Constitution Amendmient
Bill was discusscd in this House and the
other House, the main features of the scheme
under which this Bill has been brought
were discussed, A Joing Cemmittee of
both the Houses went into it also, Therefore,
so far as the principles of creating an
autonomous  Stite within Assom 10 be
known as Meghalaya are  concerned,
they necd not be repeated once again.
Regarding delegatich of subjects 1o the
proposcd Siate, the entire schome has been
brought about by mutual discussion bet-
ween contending parties, viz., the leaders
of the hills who wanted a separite State
and the rest of the peaple and the Govern.
ment who resisted in the bheginning but
both sides ultimately agreed (o the present
formula,
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This is an agreement between the con-
tending parties. So, I would submit that
as though this Bill is a lengthy one the House
need not take much time in disposing of
the Bill.

Shri Shri Chand Goyal referred to
Shillong being the capital of both Staies
and drew the analogy of Chandigarh, He
perhaps thinks that both the States would
be quarrelling over cverything, including
capital. Meghalaya would be a State within
Assam and many of the subjects would be
decided by the main State of Assam. Only
the subjects that are delegated under Part
A and the concurrent subjects would be
within the conirol of the Meghalaya
State. We are the people involved in this
and, so far as we are concerned, there
would be no dispute  whatsoever in running
both the States from the same capital at
Shillong,

What Shri Prakash Vir Shastri has
raised in his specech may apply 1o the main
principles of the scheme. Parliament has
already taken a decision on this matter and
the scheme has been approved by Parlia-
ment, Therefore, I would not go into those
points,

I would only appeal 1o the House to
give us their goodwill and co-operation so
that this new experiment in the country
of having an autonomous State within a
State may achieve the objects for which
this scheme has been adopied. 1 would
also appeal (o the people of Assam and
Meghalaya to exércise the same amount
of understanding so that this experimem
may prove successful. Even after we approve
this longish Bill 1 presume there would be
d fierent occasions when the various details
have to be settled between the two States
and I hope they would be settled in an
amicable way,

In passing 1 would welcome another
measure that government have proposcd,
namely, the setting up of the North Eastern
Council where the Siates of Assam and
Meghalaya and the adjoining Siates will
discuss their security and development
problems, So far the Staie of Nagaland
has not given its conscnt to join the Council,
I hope by the time this Bill is considered
by both Houses that State will also give
its consent so that there could be integrated
development of the entire north eastern
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region and that beackward region may
develop at an accelerated pace so that
the development and security of that region,
and for that matter of the entire country,
would be secure. With these words, 1
welcome this Bill.

MR. DEPUTY-SPEAKER : We have got
some amendments to this Bill, T will divide
them into two categories—one for circula-
tion for public opinion and the other for
reference to Sclect Committce. Naturally,
the amendments to the clauses would be
taken up at the next stage.

ot stq g& @nft (TUEmETR)
IIAE HEIEA, FHY TF HAT WERA
HATT FZTE, F TAF AT H ATH F AT
gt g 5 qag9 AarAm av srarw
& grad ofars & fza &1 f&F0dr
T &, o0 7 7 & Wl AgRT T
faa w1 717 2, g9 99 & (@i

ArATH &Y TErEr Sfaai fawdr gf
WY &, ATATH GCHIC A I 1 3987
#, ITH FeA  FAT I HR
HTE AAT T2Z &5 TN TAFT FEqToT & 1T
2, ar ag a4t =1fzw, 27 arr ] gAra
#wr§ wawz av fadw 727 2 #faw wa
Fga1 7z 2 fF g ow gn w1 faw
arg, g & aue 9z1dr Ga 77 Fearw
Bt AT w1 F1§ 7€ vaTa A I5 | 5
& fad ag smams & & a9 agrer
aa F A & a9 fasre-fafmr faar
aT | 99 aF g gar @1 £ fe am-
F3 { ATRTAT gAT, AT ITRI TF AT
=z a1 faqr war, f6 fagr T &
yTElAT F 9 dAqT fagem qmw
faar a7 Y7 3HT T9F ¥F AITAT FATAT
ST T &1 TgARZ 1 ag rfEdr 3
gt &1 A 39 Fue ufar % fza
I ZW Y GRAT FT AW TAA F0 OF
ga7 Fifwmzfra fawr @, foq & &=
T WAT &7 A% | F AATEAT TAT ATEAT
i f& wdy wgrew ag ot fao =7 g,
I ¥ a7 9% WY 7 0F T A1
M AT W@ AN
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SHRI JYOTIRMOY BASU : A matter
of opinion.

st s\ TFETw @y ¢ AT Ay
FATAT &, A IT FY TF I QL "
Tar faqr omd | 7 ‘Rz fafaw =2
& I ATT | I FETL AL AT
A #T Lz 4 @ 3, ar fe w9
&1 AYT F A @ Sl
TF A, A FSTAT FT ATE & AT
T T FT q1aTg I A IIA I
qT F €2 TAET AT A | AT A
X 3 qX | qifedr fafoam &<
3, 3t ag saFr sfuwre §

FER AYET 9@, TH 9T gH
qITF TG &, AFT TFRE I g}
ofare 93 g &1 ANEE wEEE)
17 <EY &, 99 & qg7 & A/ Y dgrz
agt &1 agt @ qifafrew oy &
fo= raew a1t fx F9rRfes feet oo
aret | fz9 daeg a2t 7 41 g o -
a7 F X T—--q3 R 7T Ag—
wa frar 21 ofea Savafes fom
qroeq qrEt § w71 & fF W z@ &
P & AE T, A IR 3A
F @HR JE f@ar ¥ g 7
Rgraq § A faeq w v o wfe e
¥ TG F AWi A AT 7w A QT aOF
¥ wtwT A AT &1 ag S 9T Aer
AT @ &) (wwwEvy) SRR oIE §1
s fear 31 ag & @ w sw -
7 F "oz A &1

HEY eIy FEY F) qoq qrad
HFET IR & | afdT 38 fawr & #om9
7 | FgT T &

“The Chief Minister shall be appointed
by the Governor and the other
Ministers shall be appointed by the

Governor on the advice of the
Chief Minister™,

SHRI JYOTIRMOY BASU : Is, he
allowed to go into the merits at this stage ?
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MR. DEPUTY-SPEAKER : At this
stage pleasc do not go into the details. At
the moment only whether it should go for
circulation or to the Select Commitiee is
before us,

=t G ST 28 ¢ HASWT | FTEHTT
T AT 9grEr afadt & faww &
fag, 97 & staq £ F97 Iz F A3,
7z fa= @ &, 3@ & fAQ gw 9@ A
geqaTe 2 &1 Afww 5w e AT A
AWM F e FT OWAT AL gL

€z fafer 2z a7 aF 7@
AR Ig F1 Afaga 0D a9,
Tz qAM, gH TATE 7@ g

A fAq & AT g f& =0 faa &
e # aqm fzd Zrisg & dAred FY
g T ofems Fofaaa
J@ET & fag  gwrr os A4
FHZT IAT AT IT TT FT A YA
FAA FAT AT I E7 H T
#xT uF swifag fam am

SHRI Y. B, CHAVAN : 1 am rather
surprised 10 hear the same arguments which
1 had replicd to when we considered the
Constitution {Amendment) Bill,

SHR]I R, D, BHANDARE : Same words,

SHRI Y, B, CHAVAN : Puossibly, the
same words also,

Shri Prakash Vir Shastri made one
point. It is true that at onc stage I had
told him that if nccessary some group of
MPs could go and see the situation there.
They can, even after passing the Bill, go
there............(Interruption).

I am surc that after Meghalaya comes
into existence, if the Members of Parlia-
ment go there the Government of Megha-
laya will give them a grand reception,

R gET Al AET T A
& IET w1 #E frREd

SHRI Y. B, CHAVAN : Apart from
that, some of the arguments made by other

Members were about the question of secu-
rity, etc. If I can make any claim, this Bill, 15
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the real solution to the problem of sccurity.
By trying to suppress the political aspira-
tions of the people, you do not strengthen
the forces of security. On the contrary,
you weaken the forces of security.

ot <fr 7 : wforge @t A
I @A | 97 Y N wgT 3 T A
arT | a1 &7 &Y, @y T &Y 9

SHRI Y. B, CHAVAN : Therefore,
this argument does not stand. T do not
understand the argument of Shri Goyal,
He made certain points........

SHRI RANDHIR SINGH : Chandi-

garh,

SHRI Y. B, CHAVAN : T can very
well imagine that Chandigarh is on his
mind, That is understandable, One point
that he made was about the absence of
Members, etc. He considers that provision
to be rather unusual, If he kindly sces arti-
cle 194, of the constitution, he will see
that this is the same provision for the same
objective. As I said, most of the articles
applicable 1o the States have been pracii-
cally incorporated as they are, in the Bill,

Sir, I do not sec any rcason why we
should go back again and send the Bill
for circulation 1o elicit public opinion there-
on or to go again to the Select Committec
because the Joint Sclect Committee has
thoroughly gone into all the aspects of the
problem. When the Parliament has aceep-
ted the pringiple of the Bill, what is the
point in going for eliciting public opinion
or going to the Sclect Committee  again,
It is merely trying to resort 1o dilatory
tactics.

With these words, 1 oppose these emend-
ments,

MR. DEPUTY-SPFAKFR : Shall |
rut all the amendmenis together for cir-
culation and refercnce 10 Select Commi-
tee? T put them together.

Amendmenes Nos, 1,2, 7,9 and 28 were
put and negutived,

SHRI BALRAJ MADHOK (South
Duihi) = T want 1o speak ¢n the Bill,
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MR, DEPUTY SPEAKER : Will you
speak now or on the third reading of the
Bill?

SHRI BAL RAJ MADHOK : I want
1o speak at this stage,

SHRI E. K. NAYANAR (Palghat) :
This is a general discussion, We would
like to know the procedure that you are
following.,

MR. DEPUTY-SPEAKER : We are
at the consideration stage of the Bill.
Shri Bal Raj Madhok,

SHRI BAL RAJ MADHOK : Mr.
Deputy-Speaker, Sir, 1 am sorry 1o say
that the hon. Home Minister has said
that the suggestion to refer the Bill to a
select Committee or 1o clicit public opinion
thereon is a resort to dilatory tactics, I
beg 1o say that there is no such ide2 in our
mind,

When the Joint Select Committee
was discussing the Constitution Amend-
ment Bill, even then, we had suggestad
that this was a wvery important matter
and that it should be gone into deeper
and the hon, Home Minister had suggested
that we may do it when the Bill comes
before the House. Now the Bill has come.
Because they are in a hurry to pass it,
what he thought to be correct at that time
becomes a dilatory tactic now. This is
neither fair 1o him nor (o us,

Now, this Bill is going to be passed.
1 have no idea of standing in the way.
But I would like to place my misgivings
bafore this House, I am not an astrologer.
But 1 do have my own assessment of the
situation, 1 would like to place in before
the House and, through this House. before
the country so thatin future wec may
have some guidance from it [ would like
1o give somc suggestions also,

This Assam arc2 has a number of units.
We have the Assam State with a popula.
tion of nearly a crore including about
13 lakh people of the hill arcas. We have
Tripura with a population of about 13
lakhs; we have Manipur with a population
of about 8 lakhs: we have Nagaland with
a population of 4 lakhs and we have Mizo
land arca with a2 population of about
3t lakhs,
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Now in this area these units hav_c
different status. Manipur is a Union Terri-
tory. Tripura is a Union Territory. Naga-
land is a full-fledged Siate, more than the
other States in some matters. Assam is 2
State, And now thisis goingto be a sub-
State within Assam,

My first misgiving is that this is not
going to solve the problem because this
is @ compromise solution, compromise solu-
tion not in the sense that this is going to
be accepted by both sides, but it is some-
thing like this : when you do not want
to tackle the issue, when you do not want
to come to brasstacks, when you want
to avoid the realities, then you make some
such compromisc. As my hon, friend Mr.
Tyagi, just now said : quite & good number
of hill peopic do not like it; they want a
full-fledged State. My Grst submission
would be; if at all we have to satisfy—
I do not want to stand in the way the
aspirations of the hill people, then make
it a fullfledged Siate. The sub-State
idea is & wrong idea. It is not going to solve
any problem and within six months or a
year—1 wish I am proved wrong—2
demand will come that it should be fully
separated, there should be a separate State.
1 think, Mr, Chavan can have that kind
of foresight at least. Something like that
is bound to happen. When you are passing
a Bill, why not do it in such a way that you
tackle the problem to some cxtent for
some years at least, You are only tackling
the problem for six months or a year—
not more than that,

Then, to have in one area different
Stages with differgnt stagus is  wrong. In
this arca all the States should have one
status. Today you have in that area two
Union Territorics, onc Nagaland and
now this is a sub.Siate. This, 1 submit,
is & wrong solution, The best thing would
be to make all of them Union Territories
with soms mare powers, but being a border
area about which the Cuntre has more
responsibilities in respect of funds and in
respact of security the Centre must have
more say in those matters, Therefore, 1
would submit that the best course would
be to make this area a Union Territory.
Tomorrow you may have to make the
Mizo arca a Union Territory. Tripura is
a Union Territory. Manipur is a Union
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Territory, Nagaland too will have to be
treated as a Union Territory, and then ajl
these can be grouped together in one Fas
tern Council, That would have been some
solution. The way you are doing it now is
only tinkering with it; it is not a soJution.
Therefore, my misgiving, my fear, is that
it may create more problems that it solves,

Even though this Bill is passed now and
a sub-State comes into being, 1 would
repeat the suggestion that was ofien been
made in this House: please appoint a
Commission to rcorganise the whole of
the north-eastern region and the north-
western region. I am not one who s afrajd
of smaller States, 1 personally feel thay
smiller States may perhaps be in the jn.
terest of the country and may even perhaps
strengthen the Centre. Today whay we find
is that we are developing the personality
of the Siates, and the Personality of the
country asa whole is disappearing; we want
to maintain the personality of the State,
whether it is  Maharashtra or Andhra
Pradesh or Gujarat or any other State;
toduy we are laying greater stress on the
personality of States and are ignoring the
personality of the country as a whole. It
is not a very good thing: it is a dangerous
thing. If there are smaller States——in the
hill arcas, the population is small and the
States will have o be small—that must
be done on a scientific basis. My submission
is that, even after having passed this Bill,
a Commission may be appointed which
may go into the question of reorganisation
of the entire castern region and bring all
the Union Territories and the States on
the castern region within its purview. You
have the problem of Cachar and Mihir
hills. You have the problem of Mizo ares
which you have to tackle sooner or later.
Therefore, such a Commission must be
appointed and this Commission must have
a very wide terms of reference. You are
thinking of North Fastern Council; you
also have in mind that something has to
be done on that line. Thercfore, even before
you do that, appoint a Commission. Let
it go into the whole problem and whatever
suggestions it gives, implement those sug-
gestions, and then il this thing comes
out of the Commission, I will accept; I
will then have the satisfaction that people
have gone into the whol: question deeply,
have thought over it and have discussed
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and considered all the aspects. But at the
moment 1 feel that this is being done in
a hurry as if it is a family affair between the
Congress Government in Assam and the
hill leaders there.

But you cannot tackle the problem as
a family affair, because the family itself
is breaking. Therefore, you cannot tackle
the problem of Telengana as a family
affair. You cannot tackle the problem of
Vidarbha as a family affair. They will
have to be tackled on certain scientific
basis by keeping the views of the people
and the wider considerations of the develop-
ment of the country in mind. Therefore,
I hope that this suggestion should be
given due thought.

1 would also like to say that we will
have sooner or laterto appoint 4 similar
Commission for the North Western Area—
Himachal Pradesh and Jammu & Kashmir
as well. Their problems have also to be
considered. A Commission like this will
have to be appointed for the North Wes-
tern area so that that area can be re-organi-
zed. The question is not onc of stifling the
aspirations of the hill people. The question
is one of reconciling the aspirations of the
different arcas with the owerall unity of
the country. | stand for integration of the
country and [ stand for the unity of the
country. Whatever Chavansahib might
think, I still claim and the world knows
that I am a better nationalist than Mr.
Chavan himsell. He, in the company of
communalists, has become communalist.
Therefore, I would say, for God’s sake you
are the Home Minister to-day and you may
not be Home Minister tomorrow. Don't
do a thing which may.....

AN HON. MEMBER : You will become
the Home Minister.

SHRI BAL RAJ MADHOK : I can
become the Home Minister and Prime
Minister too. What is wrong about it?

Therefore, don't do a thing which might
bring some dividends to you as a political
party—that political party is also gone—
or to you as a person, but might do haim
to the countrv. My fear is that this Bill
will do harm to the country and will not
do that good which the people of the hills
deserve. Therefore, my submission is
pass this Bill, but see that, the misgivings
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that I have—I had also expressed similar
misgivings about Nagaland and 1 am
not happy that they became truc—may
not come true. Therefore, the two sugges-
tions I have made about re-consideration
of the whole issue after appointing a Com-
mission and after going into all the aspeets
of the problems. You must accept and
implement and give an assurance to that
effect to this House so that while we pass
this Bill, we may have a feeling that this
is not the last word and that a mor« lasting
solution will have to be found in the interests
of the nation.

SHRI DHIRESWAR KALITA
(Gauhati) : On behalf of the Communist
Party of India 1 welcome this Bill. This
Bill was long overdue. 1do notwant to
speak much on this Bill because the time
is very short.

This Bill, I want to say, will satisfy the
Hill people as also the plains people of
Assam. According to my knowledge, up till
now, no political Party which exists in Assam,
even, Mr. Bal Raj Madhok’s Jana Sangh,
has objected to this Bill. So, it scems that
we arc having full support to this Bill.

It has done two things. One is that the
scparatist tendencies of the hill people
which are there so long and which is a
headache for the Government of India
also for the Government of Assam as also
for the people of Assam have cooled down.
Al the same time they the hill people as
also the plains people will have to live in
harmony. This is a very good thing. In
that respect I welcome this Bill. At this
stage I do not want to say much. But this
iv a novel and new experiment in our
Constitution.

It is a very nmew thing. Through you,
I appeal to both the Governments that
this should create a fecling on both sides
which will not generate feelings of bitter-
ness between the plains and hill people.
I hope that the provisions which have
been made in this Bill will be adhered to
and worked with sympathetic understanding
by both sides. That is what is neccessary
and that is what [ also want to stress thiough
you.

1 would say to the people and the coming
Government that the thing must not be
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seen of a desire to snatch something from
the Government of Assam. The tendency
to create feelings which would embitter
relations should be avoided. If the spirit
of accommdation is accepted, if this out-
look is accepted, 1 hope that through this
Bill Assam and the people of the new State
will live in such a way as to set an cxample
to the rest of the people of India, especially
in those parts where similar problems might
exist. If neccssary, the same experiment
may be tried in Bihar in connection with
Jharkhand; there are also some hill areas
in U.P.; there is also the problem of Telen-
gana. This will bc an example to the
people to show how democratic aspirations
of people in some corners can also be met
in a way which will satisfy all the parties.

With these words, I welcome the Bill
and hope that the whole House will support
it.

SHRI CHINTAMANI PANIGRAHI
(Bhubneshwar) : I welcome this Bill with
all my hecart. I have been a little associated
with this question when the agitation was
going on and you and your colleagues were
negotiating with the Government here.
I must congratulate the leaders on the way
they carricd on the negotiations and the
constructive approach that was brovght
to bear on the problem which has resulted
in this democratic solution. All scctions
of the House are in unanimous agrcement
on the solution that has cmerged in regard
to this important matter.

Many issucs have so far been secttled in
our country. But every issue when settled
left a trial of bitterncss., But this has left
a vast fund of goodwill. Perhaps this is
an occasion when every section of the House,
you and your colleagues in Maghalaya
and they on the government side should
guard against any such contingency arising
in future.

We find a new awar ness on the part
of the Government and its leaders and on
the part of you and your coll.agues and
the pzople of the autonomous region.
They will have to come closer together,
understand each other in a spi-it of goodwill
and make the solution of this problem
successful.

As the hon. Minister has said, perhaps
this may be a model for the solution of

many other problems in our country. 1
hope you and your colleagues and the other
parties have shown the way in this respect.
Others with similar problems will follow
your lead,

It also goes without saying that
you and your colleagues and the great
people of Meghalaya will stand as brave
sentinels on our frontiers and be great
defenders of the integrity of our great
Mother India.

With thesc few words, I congratulate
all on this achievement and support the
Bill wholeheartedly.

SHRI HIMATSINGKA (Godda) :
I support the principle of the Bill. As a
matter of fact, the Bill before the House
is the result of a consensus of the parties
concerned in Assam and in the Hill areas
thereof. 1 am glad this agrecment has been
arrived at. If it had not been, feelings would
have been embittered and the position would
have been worse.

1f Government come to quick decisions
on any problem that crop up, a lot of trouble
that starts duc to delay and goes on accen-
tuating would have been suved. Take the
case of border disputes, Commissions
have reported. But no decisions are taken,
There is the problem of Chandigarh and
other matters, Certain  rccommendations
have been made by Commissions. If these
had been acted upon, it would be easier
for the people to accept these decisions
which are arrived at after proper inquiry
by high powered Commissions.

But we go on delaying in the hope of
satisfying this parly or that party, In the
meanwhile feelings are embittered and new
questions crop up. Feelings would have
been embittered here also if there was
further delay. The provisions of the bill
are more or less copied from the Consti-
tution making certain alterations here and
there to suit the special needs because it is
a State within a State. Those provisions that
exist in the Constitution have been taken
bodily as and where they were nccessary
I fecl this is a right step taken to allay the
fears of the people in that area. I feel that
if the administrative setup of any State
or area took care of the backward areas and
did not neglect those arcas, this kind of
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suspicion or feeling of s:paration would

not arisc and there will be no demand for

a separate State. Unfortunately what

happens is that those who are in charge of
administration do not give equal importance
to areas which arc backward. They should

s0 act that the question of a separate exis-

‘tence or a State would not arise, unfor-

tunately, some areas are neglected and that

is how th:se questions crop up. I support

this Bill.

SHRI LOBO PRABHU (Udipi) :
W. are conc:rned; the parliament and the
country are concerncd with this Bill bacause
-this area is on the borders of three count-
riecs—Pakistan, Burma and China, It is
a vital arca and Mr. Panigrahi describsd
it as the sentingl of India, The Home
Minister has also added that it is a security
p-obiem. I therefore venture to congratulate
him that he has brought this Bill with the
consznsus of all concerned. We are not
concerned so much as the pecople of Assam
and it is good that not one voice has been
raised aguinst the Bill since the Constitution
was am:nded. IT it was a compromise, it
was also th: consensus of the people con-
cerned.,

I have got to refer Lo one or two small
points, not in a spirit of criticism but it is
possible that they could have bzen over-
looksd. Th= hill arecas wzre nsglected in
the past. Thz plains pzople had more say
in th= Gowvernment; parhaps thay were
more educiated also. Uader clause 56 the
grants to bz made under article 275 have
bazn left vague to the discretion of the
President. It would have bezn botter if
somathing was dons to rectify a deficiency
which m'git have existed in respact of the
developm:n: of thz hill arcas.

Th: Hyn: Minister hus already refer-
red to clause 33 as a very vilal clausz, In
respaet of Part C of the S:coad S:chadule
thzre may bz som: coafusion as both States
‘hive b given th: coacurrent pow.ers
without showing who should initiate. T do
nat kKnow if at this stag: anything could b2
donz. I do not hav: th: misgivings of
Mr. Mdhok. But I fear that thire miy bz
som: diff:renc: of opinion; oas S:ate starts
legislating without th: consant of the othor,
‘Som: provision bringing th2 Cantral Gavern-
m:at inte th: picture would have bzen

more useful,
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Clause 65 deals with the services. It
has been provided that the State Govern-
ment of Assam may with the concurrence
of the Central Government, make division
of the officers. It is not ensured that the
Mecghalaya State may not be loaded with
officers not of their choice.

1t might have becn better if afier a period
of time it was lcft to the Mcghalaya State
to express itscll on the allocation of these
officers.

Lastly, clause 74 deals with the local
self-government, panchayats and so on.
Here again, 1 have a misgiving that in aboli-
shing the panchayats of the tribal arcas,
we may be going against the real wishes of
the people. Those tribal people who had
their panchayats may feel that the new
panchayat, the Nyaya Panchayat which
you are substituting, would not serve the
same purpose. As a matter of fact, we are
all critical of the Nyaya Panchayats in
India and 1 do not think you should have
exposed them so frecly to an arca where
the existing panchayats were working satis-
factorily.

I do feel that we and the House have
reason 1o be proud of this Bill because it
is a Bill which cxpresses its confidence in
a small areca where a minority community —
1 would notsay the majority—is in a ma-
jority. 1 congratulate this House and 1
congratulalc the Parliament in having his
confidence in the people of Meceghayala,

SHRI E. K. NAYANAR (Palghat) :
Mr. Deputy-Speaker, 1 welcome this Bill
on behalfl of my party, but it is a step
forward which is not [ully satisfactory.
In 1962-63, and in 1967, during the elections
which took place in the tribul arcas and
in Assam, the APHLC demanded full
statchood, a separate province. At that
time. the Central Government did not
accept their demand, but afier a long strug-
gle, the Government to a certain extent
aceepted their demand; it is a new experi-
ment, The tribal problem of Tripura, Mani-
pur and NEFA are all now yet to be solved,
We have already accepted full statchood
for Nagaland, as a Nagiland State, but
considering the realities as they stand today
the demand of the Assam hill people for
a scparate State is still there.
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Now, the right of nationality in a multi-
national country to have full autonomy
including statchood under the Union is
not conditional upon the size of the natio-
nality. India is the homeland of diverse
nationalities, some big or more developed
and other smaller or weaker, and a few
arc newcomers in the scenc of history.
All must have cqual rights. The creation
of a hill State would not weaken Assam, a
border State. On the contrary, it will streng-
then the unity of the Assamesc people.
the wnity of Assam and the strength of
the country.

The weakness of national intcgration,
as it exists today in India, emanatcs not
from linguistic States and their autonomy,
but from the truncated nature of this auto-
nomy under our Constitution. We cannot
unite the Assam zone, including the Union
territories, unless we stand on the principle
that all nationalities including the tribal
ones, having a distinct homeland, language,
cte., should have the right of full autonomy
under the Indian Union,

As a first siep towards that goal, this
autonomous State is a new experiment
inside the Assam State. I welcome this
Bill and hope that we can unite the Assamese
and the tnbal pcople more than now.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Deputy-Speaker, on
behall of my group, we welcome this Bill:
cven though it is belated, it fulfils the aspira-
tions of the hill people who were struggling
very hard for so many years to have a
scparate State, | would like to gencrally
agree with the propusition made by Prof.
Bal Raj Madhok that this is only a half-way
to meet the demands of the hill people,
and soon they will start agitating for a
full-fledged State. The Home Minister
should ponder over this whether before
creating any new sub-State, it is not better
to have a long view and concede a full-
fiedged State. In the castern borders, there is
an awarcness and a desire in the minds of
the people to have full Statchood like
Nagaland. The population of Manipur
is 8 lakhs as against 4 lakhs of Nagaland,
Yet, the Nagas have got a separate State
and the Univn Government is giving
Rs. 27 crores from the central budget to
Nagaland merely because Nagas were
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demanding secession. The Manipur people
naturally ask, “Why should we be punished ?
Why not give us ascparatc State so that
we can have more money like Nagaland 7
Similarly, the Mizos arc also demanding
a scparate State, In this Bill, there is no
provision giving the option to Mizo hills
to join the sub-State of Meghalaya, as
has been given to other hill districts. 1 do
not know why this is so. The Govern-
ment of India should find out the psychology
of the Mizos, if they arc struggling with
the army and they want separate Statehood.
1 do hope that just as the Naga problem
has been settled, the Mizos problem also
would have been scttled, provided the
Home Minister has pondered over the
matter and tried to meet their grievances,
If the politicians do not look into the grie-
wvances, it bursts into a demand for a separate
State or country. This Bill does not give the
option to Mizos to merge with Meghalaya
if they decide to do so.

This new proposition should also have
been tried in some other parts of the country.
There is a movement for a scparate Telen-
gana State, I request the Home Minister
to throw forward this proposition to Telen-
gana and if they agree. they can have a
sub-State within Andhra Pradesh.

We in the DMK respect the sentiments
and aspirations of the people, where they
may be, whether in Meghalaya or in Te-
lengana or any other place.

AN HON. MEMBER : What about
Himalaya? !
SHRI V. KRISHNAMOORTHI

Himalaya they bave already conceded to
the Chinese.

Now, Shillong has become the capital
of two States. As Mr. Goyal said, the war
is going to start in Shillong after six months.
Assam people will say, “we do not want to
give up Shillong”. So far as Meghalaya
is concerned, I know, Mr. Deputy-Speaker,
how much you struggled for the creation
of that State. Mcrely because you occupy
the Deputy-Speaker’s Chair, you are pre-
vented from expressing any opinion.
On your behalf, I plead that Shillong should
form part of Meghalaya. Assam people
should shift their capital from Shillong to
Gauhati, That will solve the problem
permanently.
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[Shri V. Krishnamoorthi]

With these observations, 1 support the
Bill and express the wish that the people
of Khasi, Garo, Mikir and Jaintia hills
will have a full-fledged State if not now at
least in future through suitable amend-
ments passed in this Housc.

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Deputy Spcaker, Sir, 1 wel-
come this Bill because it is the result of
a lot of labour, hard work and patience
and we believe that the doubts expressed
about our capacity for reconciliation,
capacity to make adjustment, will disap-
pear  with the passing of this Bill. 1
know that doubts can be expressed and
all of us had our doubts whether this
arrangement will last. But let us sec whe-
ther it lasts. Because, the principles that
are involved are nationally important
principles.

I am surprised that even progressive
people think that there can be only two
structures—Union Territory or State. |
think this experiment in democratic struc-
ture of an autonomous State within a
State is certainly a very progressive step.
because it prevent bureaucratisation in
the name of Central security or authority.
I think oo question of national security
should be brought in to bureaucratise
this area, The north eaestern area should
not be allowed to be the vested interest
of bureaucracy. If that happens, then
burcaucracy would become the window
of the north east and, having a vested
interest, it would have an interest in dis-
torting the affairs in the north east, So.
1 think we should not think in terms of
Union Territories. It is but right that
idea has been rejected, that ghost has
been  exercised. When  power cannot
be transferrad completely, let us think
in terms of a small autonomous Statc
within a State rather than a Union Terri-
tory. | would say the same thing about
NEFA and other arcas also. 1 would
say that merely because there arc centri-
fugal forces we should not think in terms
of rejecting the formation of smaller States,
They should be given a chance.

We wish the new State of Meghalaya
godspeed and we believe that this arrange-
ment will certainly work. So far as we
are concerned, we assure this Parliament
that we will do our best to make it work.
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We also firmly believe this arrangement
will be a model for functioning in other
areas.

W wEaw (T afam)
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[t Ik wAwEw]
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SHR1 KARTIK ORAON (Lohardaga) :
Sir, this is in every sense a Tribal State
and nobody would be happier than you
to find the commendable effort of yours
thinking concrete shape in the form of
creation of an autonomous State within
Assam. From that seat you moved for
the creation of this State; now from this
seat you arc able to sce for yourself
the fulfilment of that,

You can do us some more favour.
You have been able to create a separate
State for 7 lakhs of tribals in the Ga
Hills District and in the United Khasi-
Jaintia Hills District, There is Chota
MNagpur and Santhal Pragana with 42
lakhs of tribal people. You can do us
a favour by creating a separate State there.
You can also do me a favour by allowing
me to speak morc often in this House
so that the people would come to know
the circumstances under which the tribals
and other people in that area are labour-
mg. Economically, this area is more viable
to have a scparate State,

SHRI OM PRAKASH TYAGI : You

will have it,

SHR1 KARTIK ORAON : Of course,
we will have i,

You will go down in history for having
created a scparate State for 7 lakhs of
tribals in the Garo Hills and the United
Khasi-Jaintia Hills. But only 5 per cent
of the tribal”christians are looking forward
o you. Let hundred per cent of the
tribals look forward to you. That should
be the aim,
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I welcome the Bill. But 1 cannot
help submitting one thing. In the Garo
Hills and the United Khasi-Jaintia Hills,
7686 per cent of the population are tri-
bals. Please don’t  misunderstand me.
Whenever 1 get an opportunity, 1 want to
speak in favour of 95 per cent of the non-
christian tribals who are extremcly back-
ward and unable to look after themselves.,
With the very idea that the people might
misunderstand me. 1 become paralysed.,
I would like 1o submit to you and also
to the Government that this arca has
even now got 55-8 per cent of tribal popu-
lation which is still following the tradi-
tonal  tribal faiths. They are extremely
backward, illitcratc and incapable of look-
ing after themselves. My submission is
that if proportionate  representation is
not  given in the Assembly, T think, there
will be no representation for this section
of the people. 1 am sorry to say this. This
must be borne in mind by the Government
and by all concerned.

The State of Nagaland came into exis-
tence in 1963, There are 44-33 per cent
of the tribals, still following tribal faiths.
These people are extremely  backward
and illitcrate. About the post-matricula-
tion scholarships, 56 per cent of tribal
Christians get about 97 per cent of the
post-matriculation scholarships and 44
per cent non-Christian  tribals  get only
3 per cent of the post-matriculation scho-
larships. 1 am not biased and hold noth-
ing against tribal Christians. But let the
country know the position of these tribals
who are outside the pale of Christianity.,
These tribals arc still roaming about naked
in jungles. We have not been able to look
after them.

The feelings of Pandit  Jawaharlal
Nehru have been cpitomised in these wise
words

“Let the tribes develop according
to their own genius and according to
their own tradition, not to despisc upon
their past but to build upon it™.

These people must be represented in the
Assembly. That is my contention. De-
mocracy should come to mean respecting,
regarding and demanding the rights of
cvery citizen in the country, whether that
particular  citizen  is conscious of his
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Tights or not or even has the capacily lo
demand his rights. Otherwise, democracy.
becomes a farce for the weaker sections of
the people.

I do not mind the creation of a number
of States. 1 want that Chota WNagpur
and Sanmthal Pragana should also have
a scparate State, The people there have
every right to have a separate State.  There
are 42 lakhs of tribals there. Their
total population in this region is about
1-50 crores. I take this opporlunity
to ventilate the grievances of the people
of Chota Nagpur and Santhal Pragana.
‘With you in the Chair, Sir, 1 request you
to bring political pressure on the Govern-
ment to bear for the creation of a separate
State of Chota Nagpur and Santhal
Pragana.

I thank you for giving me an oppor-
tunity to speak on this Bill

*SHRI TENNET] VISWANATHAM
(Visakhapatnam) : Mr. Deputy Speakcr,
Sir, 1 whole-heartedly support the Bill
introduced here by the Hon’ble Home
Minister. Because of the co-operation
and spirit  of good-will on the part of the
people and leaders of Assam and Meghalaya,
it has become possible for this new sub-
State to come inte cxistence. As the
Hon'’ble Minister has stated, 1 hope that
the people and leaders of this border Statc
would remain ever-vigilant in guarding
the borders and help in defending the
country. Not only this, there is a novel
feature in the creation of this Statc.
Though this was a controversial matter,
the people and leaders of Assam and
Meghalaya have shown a commendable
spirit of adjustment and understanding
in bringing about an acceptable solution
of the problem. This has added & new
dimension to the Indian culture and has
enhanced its prestige. | hope that this
new experiment would be  successful,
One or two Hon'ble Members have ¢x-
pressed ccrtain misgivings. Perhaps  this
may be so, to some extent, due 1o the very
name of the State-Meghalaya—'Abode of
Clouds’. But  being the castern-most
part of our country where the sun is firgt
to rise, 1 am confident that the bright rays
of the sun would dispel the darkness caused
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by the clouds of doubt and the new State
would march ahcad towards progress and
bring prosperity und happiness to ils
people. 1 once again  welcome  this
measure.

SHRI HEM BARUA (Maungaldai) :
The basic ideca behind this Bill 10 reorga-
nize the State of Assam with two districts
of Assam known as the sub-State of Mcgha-
laya is to bring about understanding bet-
ween the people in the plains and the people
in the hills, and from that standpoint,
it is a praiscworthy cffort and the PSP
lends support to it. But then the fact
remains that therc are many loopholes
in this omnibus Bill and 1 think that these
loopholes should be examined, in order
to do justice to Parliament, by a Joint Com-
mittee of Parliament. 1 do not want
to go into the basic recasons for which
this iy demanded--a sub-State. If you
propose to constitute a sub-State  on
the basis of ethnology, then 1 would say
that there are 66-8 lakhs of tribal people
in Madhya Pradesh, 42 lakhs in Orissa,
42 lakhs in Bihar and 206 lakhs in West
Bengal. What are you going to do about
those people ? Let us think of it from a
wider perspective,

" Another thing is this. You would
agree with me that the hills people do
not have to pay income-tax or wealth tax,
Do you have anything in this Bill, any
provision in this Bill, saying that the -
come-1ax laws and the wealth tax laws
will extend to Meghalaya also ? You
have nothing like that here.

You tulk of ecconomic exploitation,
Where is economic exploitation ? The
Pataskar Commission has cxploded the
theory of cconomic  exploitation. The
per capita income in the hills has gone
up. That is what he has said. The schools
and hospitals have also grown up there;
the number has been increased in  the
hills. Therefore, there has been no econo-
mic exploitation,

About linguistic exploitation, if  you
sec the provisions of the Assum Offical
Language Act, you will find that there
has been no linguistic  exploitation.

The PSP lends its suppurt to this Bill
on the ground that the Bill satisfies the

*The orjgiﬁél specch was delivered in Telugu.
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[Shri Hem Barua)
political aspirations ol certain sections of
the APHLC......

MR. DEPUTY-SPEAKER : I would
request vou to co-operate with me. We
have to complete it,

SHR1 HEM BARUA : 1 am trying
to be very brief. I am not getting into
those things. 1 can prove by quoting
from the Pataskar Commission’s report
that there has been no economic exploita-
tion. 1 can prove by quoting from the
Assam Official Language Act, which is
the best Act in India. that there has been

no linguistic exploitation. [ can prove
all these things. ...
MR. DEPUTY-SPEAKER : Wc have

gone through that round before.

SHRI HEM BARUA : Now the thing
is this. The Sixth Schedule of the Consti-
tution wants to bring the backward and
the underdeveloped hills' people to the
level of development of the plains people.

It is a commendable thing and the
principal objective of the Sixth Schedule
was not further disintegration but  the
principal objective was further integration,
But what s it you are doing 7 There
are people in this House who speak about
the Sixth Schedule. As 1 understand,
the Sixth Schedule does not  visualise frag-
mentation. [t visualises integration,  'What-
ever that might be, according to the Sixth
Schedule yvou have the Regional Councils
and the District Councils for the autono-
mous Hill arcas and you have retained
these District  Councils, District  Coun-
cils have legislative, exceutive  and judicial
powers and you have retained them for
Meghalaya also, That shows you have
promised a1 sorl of diarchical administration
for the District Council and T would say
for the Statc Asscmbly also. Since this
Bill visualises Tar-reaching changes in the
Constitution, you have two Chicl Minis-
ters, two Councils of Ministers, two State
Assemblics within the same area func-
tioning, il is going to raise many adminis-
trative, geographical, judicial and other
problems. That 1 know. Then there are
two Chicf Ministers. Then between the
Chief Minister of the proposed Meghalaya
and the Chicf Minister of Assam there is
going to be a perpetual  quarrel, This
Bill will have a trouble like that. 1If this
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Bill succeeds, if this far-reaching decision
of the Government of India  succeeds in
bringing about a sort of understanding bel-
ween the hill people and the plains people,
it is the most welcome thing. 1 would
say from that standpoint, we welcome
this decision but not this Bill. This Bill
should go to a Juint Sclect Commitlce
of Parliament in order to cxamine all these
provisions.

MR. DEPUTY-SPEAKER : Wc have
disposed that already.

SHRI Y. B. CHAVAN : 1 was very
happy to sce the general support of the
House to this Bill. Some of the Members—
perhaps except the hon. Member, Shri
Bal Raj Madhok all other members—have
supported this Bill and even some mem-
bers from Jana Sangh who spoke also sup-
ported the basic coneept of the Bill. 1
am very grateful for their very gencrous
support.

Shri Balraj Madhok s

here.-

not present

SHRI V. KRISHNAMOORTH! : He
has not opposed i1, He wanted a full-
fledged State.

SHRI Y. B. CHAVAN : He did not
oppose it but he cursed it that it will be-
come a failure. He is normally a prophet
of doom. 1 wish he were here. But
that is not the point. 1 do not want to
emphasize that particular aspeet. 1 would
only say that in the last speech of Shri
Hem Barua, though he has certainly some
reservations, but cven then he has sup-
ported the Bill and 1 am very grateful.
He made only one point that in the actual
working there are going to be some diffi-
cultics. 1 won't say that there would not
be any difficultics, There are bound to
be difficultics when we are creating a
new  administration  within  an  adminis-
wration. But Tthink the capacity to solve
the difficulties is the real challenge in the
normal life. In order that there may not
be any quarrel. there should  be only a
sole member of the family—if onc  asks
like that......

SHRI HEM BARUA :If that head
of the family suffers from blood pressure,

it is worse.
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SHRI Y. B. CHAVAN : This is not
a problem. No objection to the Bill as
such was taken. Certain  small sugges-
tions have been made. They do need con-
sideration at a later stage. Certainly
we will look into them,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to provide for the for-
mation within the State of Assam
of an autonomous State to be
known as Meghalaya and for mat-
ters connected therewith., be taken
into consideration.”™

The motion was adopied.
Now we take up clause-by-clause con-
sideration.
Clause 2—Definitions)

SHRI OM PRAKASH TYAGI :1
beg to move:

Page 2, line 1,—
after “ol™ insert—
“Assam or™ (17)
Page 1, line 14,
after “State™ insert

“*or Autonomous District or Dis-
tricts or both™ (20)
Page 2. linc 2.--
after “*Meghalaya™ insert
“or Autonomous Districts of North
Cachar Hills or the Mikir Hills",
21)
Page 2.
after line B, inseri—
‘(m) “Autonomous District” means
the Autonomous Districts of

Morth Cachar Hills or Mikir
Hills." (22)

SHRI KANWAR LAL GUPTA : We
can take up clause by clause consideration
tomorrow.

MR. DEPUTY-SPEAKER : No, we
have still time to complete this.
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) SHRIKANWAR LAL GUPTA : Kindly
Ilss_ten to us. Do not be in a hurry. It
will be passed il not today, tomur'rmr.
I am prepared to sit. Bul we want to
emelse our right in speaking during the
lh.'rd reading, This is a very impuortant
Bill. You should not go about it in such
a hurry saying that in any case we have

tul pass it, so let us finish jt ina few
minutes,

SHRI SEZHIYAN (Kumbakonam)
Whilc Wwe want to take note of criti-
cism, there is also this consideration that
the Bill has to go to the Rajya Sabha,
Thc¢fom. let us help Government in get-
ting it through to the Rajya Sabha as carly
as possible.

.MR' DEPUTY-SPEAKER : | am
cntirely in the hands of the House. |
only have the impression thar we have dis-
cussed enough,

SHRI KANWAR LAL GUPTA : No.

MR: DEPUTY-SPEAKER : They have
ne  objection to the Bill.. .1 would request
YOu 10 co-operate.

SHRI KANWAR LAL GUPTA : 1|
do not want to place any hindrance. Let
it be passed, Bul we must have our own
s1y, We have a different outlook.

SHRI RANGA (Srikakulam) :
This is certainly not the right of procecd-
ing way with a Bill with so many clauses,
simply placing us all at the mercy of the
Business Advisory Commitice where our
friend the Minister of Parliamentary Affairs
with his persuasive capacity has done his
work so  efficiently that he was able to
get  allotled to 1t just one hour, Whiay
sort of satisfaction can we have that a
Bill with so many clauses should be  dis-
posed of in one hour as against the original
three hours fixed for it 7Dues it sutisfy
your conscience ?

MR. DEPUTY-SPEAKER
a decision of the Committee.

SHRI KANWAR LAL GUPTA : Bul
this is a very imporiant measure.

MR. DEPUTY-SPEAKER : If be is
entering into an argument, it is a different
thing. The House has agreed to it. It
is not as if somcthing is being imposcd

: This is
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on us. It is open to the House to  revise
the decision, if members want. It is a
sovereign body. But the House had felt
at one time that since there i no contro-
versy on this, we should dispose it of as
quickly as possible. T will put it to the
House.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It looks ridiculous that
within five minutes we can go through two
stages of such a comprehensive Bill. Then
let us decide that there will be no discus-
sion, no amendments since you want that
it must be disposed of quickly.

MR, DEPUTY-SPEAKER : No,
Ty,

SHRI SURENDRANATH DWIVEDY:
If you decide like that, from all points
of view, I fully support it. But what
harm is there if we take half an hour to-
morrow to finish it 7 Why rush through
at the last stage ?

SHRI SEZHIYAN : Today's half hour
discussion could be postponed to tomor-
row and this could be continued to-
day,

SHRI D. N. PATODIA (Jalore) : 1t
cannot be postponed. 1 will not be here
tomorrow. It is on today's agenda. It
must be taken up at the appointed time.

SHRI KANWARLAL GUPTA : This
never happens in the House. You are
in a hurry and the hon. Minister is in a
hurry. I cannot understand this.

SHRI Y. B, CHAYAN :1 am not
in & hurry. They have agreed to finish
it in one hour. Let him persuade the
house,

SHRI KANWARLAL GUPTA : He
must have brought it earlier.

SHRI RANDHIR SINGH : The half
hour discussion might be postponed to
tomorrow,

SHRL D. N. PATODIA : It cannot
be.

MR. DEPUTY-SPEAKER : 1 am
catirely in the hands of the House.

SHRI KANWAR LAL GUPTA
Clause by clause consideration and the
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third reading will take one hour; it is
a big and important Bill. .. .(interruptions).

MR. DEPUTY-SPEAKER : Let us
agree on this that we takc up this as the
first item after question hour tomorrow
and that we do not spend more then one
hour on this.

We shall take up the next item— half
an hour discussion now.

18 26 hrs.
HALF AN HOUR DISCUSSION

CHANGES IN LIC PREMIUM
RATES

SHRI D. N. PATODIA  (Jalowe)
The LIC is a typical example. . (Imterrup-
tions.)

SHRI1 P. L. BARUPAL (Ganganagar} :
Mr. Deputy-Speaker, there is no quorum..
(Interruptions,) Are we to go on sitting
from 11 am. to 7 p.m.

MR. DEPUTY-SPEAKER : The
House has agreed to this.

SHRI D. N. PATODIA : The L.LC.
ix @ typical cxamplc of how a State mono-
poly acts against society and social justice. . ..
(Interruptions.) The LIC was nationa-
lised in 1956. Prior to that I  remember
very vividly and clearly that the various
insurance companies who were doing
life insurance business werc accused of
extravagance, corruption and misuse of
public funds and of charging high
rates of premium. It was in fact onc
of the objectives of nationalisation, that
they would improve and work efli-
ciently and the premium would considerably
be reduced.

18 -28 hes.

[SHR1 M, B. RANA jn the chair)

The  policy-holders in this counin
were given a definite assurance at the time
of nationaljsation that the Governmeny
would see to it that the rates were suita-
bly reduced as soon as possible. Bet-
ween 1956 and now, the business of the
L.I.C. increased manifold, partly om uc-
count of various compulsory legislative
measures, partly on account of the tax



